
Before the Appellate Tribunal for Electricity 
(Appellate Jurisdiction) 

 

Appeal No. 4 of 2008 & 
I.A. No. 26 of 2009 

 
Dated: 29th January, 2009  
 
Present   : Hon’ble Mr. Justice M. Karpaga Vinayagam, Chairperson 

  Hon’ble Mr. A.A. Khan, Technical Member 
 

 
 

Monnet Ispat & Energy Ltd.,     …  Appellant (s) 
 Versus 
 

Chattisgarh State Electricity Board &  Anr.,    … Respondent (s) 
 
Counsel for the Appellant (s) :  Mr. Manoj Sharma  
Counsel for the Respondent(s) : Mr. Gopal Choudhary with 
      Mr. A. Bhatnagar, S.E. (Rep.,) for Resp.1 

      Mr. M.G. Ramachandran, Mr. Anand  
                                                            K. Ganesan & Ms. Swapna Seshadri  
                                                                                               for CSERC 

  
ORDER 

  
 

 The learned counsel for the appellant seeks permission to 

withdraw the appeal and to this effect he made an endorsement in the 

appeal paper book.  The learned counsel for the respondent has not 

raised any objection for the same. 

 
 Accordingly,  the appeal  is dismissed as withdrawn.  

 
 
 
           (A.A. Khan)         (Justice M. Karpaga Vinayagam)                            
   Technical Member                           Chairperson 



 


